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SUPREMECOURTOF I NDI

RECORD OF PROCEEDI NGS

BEFORE THE REG STRAR MR. M K HANJURA
Petition(s) for Special Leave to Appeal (O No(s).
DI RECTOR UP RAJYA KRI SH UTPADAN MANDI PARI SHAD AND ORS
Petitioner(s)
VERSUS

AMAR NATH | NDUSTRI ES AND ORS

(with appln. (s) for exenption fromfiling OT. and interimrelief
and office report)

Date : 31/08/2015 This petition was called on for hearing today.

For Petitioner(s)
M. Pradeep M sra, Adv.

For Respondent (s) . Kunal Vernma, Adv.

Ardhendumaul i Kumar Prasad, Adv.

M
M
M. Nair Renjith Ranesh, Adv.
M. Jitendra Kumar, Adv.

UPON hearing the counsel the Court namde the follow ng

ORDER

Ld. counsel for the respondent No.4 seeks and is given four

weeks time as | ast chance to file t he count er
The
respondent Nos.1 & 2 have already filed the counter affidavit.
The of fice report i ndi cates t hat al t hough
dat ed

12. 05. 2015 of this Court, four weeks tine as | ast chance was given
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service of notice to the unserved respondent No. 3, yet he has not

done the needful within the period stipulated in the order. Viewed
in that context, the matter shall be processed for listing before

the Hon' bl e Judge in Chanbers for further future directions. Await
orders and list thereafter.

(M K HANJURA)
Regi strar
SB



